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This Applicant ii
aggrieved by the i mp u g n e d

orders dated 19-9-94
out of Delhi.

con

, n d 21 .11 -94 transferring
him
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2, The Respondents have since, uidetheir SSO Ho.h,

dated 16.1.96, modified the impugned order of 21.11.94

nd ordered for his detention in Delhi at his request

The learned counsel for the Applicant stated that no orders

hawe been passed by the Respondents as to houi the period

interuening between 24.11.94 and IB.1.96 would be treated

nd no salary or allowances haue been paid to him since

January 1995. 0n2a.B.96, when the matter came up before

the Bench, the learned counsel for the Respondents was

asked to ascertain as to how the Respondents propose to

deal with the aforesaid period. Today, when the matter

came up, the Id. proxy counsel submitted that he has not

been able to find out the position from his client.

3, Haying heard both the parties, I feel that the

matter can be disposed of with the direction to Respondent

No.2 to decide within a period of one month from the receipt

of a certified copy of this order regarding the treatment

of the aforesaid period and make payment of such dues as

may be admissible to the Applicant within a period of one

month thereafter.

4, The O.A. is disposed of with the aforesaid

direction. The Applicant would be at liberty to agitate

the matter in case he is not satisfied with the order of

Respondent No.2, as directed above, in accordance with

law. No costs.
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